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Corporation and by private parties 
separately;

(b) whether the Government of 
Japan or private Japanese trading 
firms have executed any contract 
with Orissa Mining Corporation for 
the supply of Chromite;

(c) if so, the details thereof; and
(d) whether this will be exported 

through the Paradeep port in Eastern 
India and whether its quality has 
been approved?

The Minister of Steel, Mines and 
Metals (Dr. Chenna Reddy): (a) Ac
cording to information received, the 
Orissa Mining Corporation is work* 
ing one mine and private parties are 
working four mines.

(b) The Orissa Mining Corporation 
is conducting negotiations with Japa
nese trading firms for export Of 
chrome fines. But no agreement or 
contract has been so far concluded.

(c) Does not arise.
(d) The ore will be exported 

through Paradeep Port and will have 
to conform to the specifications laid 
down in the export instructions issued 
by Chief Controller of Imports and 
Exports.
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'Schem e for Ctaoop Purchase of Jut*

* M  ShH P. Ramamnitl;
Shri A . X , Oopalan:

Will the Minister of Commerce be 
pleased to state:

(a) whether the Indian Jute Mills 
Association has introduced a scheme 
for group purchase of jute;

(b) if so, the main features there
of; and

(c) whether the Jute Commission 
has accepted the scheme?

The Mhrtsfsr at m  (Sfcrf
D IM A  Singh): (a ) Tea, Sir.
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(e) The Jirte Commissioner has not 
objected to the Introduction of the 
scheme siibject ta min* abiding bjr 
the purchase quotas issued by *»*” » 
from time to time.

(b) A statement ia as under.

Statement
The saUent features of the group 

purchase scheme for jute introduced 
by the Indian Jute Mills Association 
are as follows:

1. Member mills have been divided 
into six groups, each group having 
a group leader. The six leaders, in 
addition to discharging their func
tions, will also form a Controlling 
Board which will be responsible for 
the general administration of the 
scheme.

2. The Controlling Board will meet 
on Thursday morning of each week 
to decide (i) the total quantity of 
jute to be purchased in the following 
week—this will be normally expres
sed as a percentage of the Jute Com
missioner’s quota—and (ii) the maxi
mum prices psyable for such pur
chases.

3. The group leaders will there
after call the members of their groups 
together to acquaint them with the 
Board's dispositions for the following 
week. It will be the responsibility 
of the group leader to check, in res
pect of each member of his group, 
the quantities purchased against the 
Controlling Board’s quota and also 
to check the prices paid.

4. While mills will not be bound to 
purchase the full amount of their 
quota each week, th* total quota of 
the first four weeks of the scheme 
must he taken up within the four 
weeks, and similarly with the suc
ceeding 4-week periods. Within «ach 
4-week period, the unutilised quota 
(if any) o f the first week would be 
spresd evenly over the remaining 
three weeks; the wnttOftMd quota of 
ths second week would similarly be

spread evenly over the remaining, 
two weeks; and the unutilised quota 
of the third week would be added to 
the fourth week’s quota, which (in
clusive of the carry-over, if any) 
would lapse at the end of that week.

S. The scheme started with the 
week commencing 17th April, 1887.

Silk-Weaving Industry id  Madras.
*699. Shri Pnunsth:

Shri F. Gopalsn:
Shri K . Barnaul:
Shri Namblar:

Will the Minister of Commerce be 
pleased to state:

(a) whether it is a fact that there 
is a crisis in the silk weaving indus
try in Madras State due to the non
availability of raw silki

(b) if so, the number of weaver* 
affected and looms affected;

(c) whether it is a fact that raw 
silk is still being exported leading tv 
pushing up of prices and accentua
tion ot internal supply position; and

(d) if so, the steps taken to re
trieve the position?

The Deputy Minister In the Minis 
t*y of Oosnmeroe (Shri Shaff 
Qareshi); (a) So, Sir. The Silk 
Weaving Jfeidustry is, (however, ex
periencing difficulty in securing ade
quate quantities of raw silk at 
reasonable prices.

(b) About one lakh weavers and 
nearly 21,000 looms engaged in «Hk 
weaving industry in Madras State 
are affected.

(c) There are no exports of raw 
silk. The rise in prices of indigen
ous raw silk is due to the fall in in
ternal production of rsw silk in IOCS' 
due to unfavourable seasonal condi
tions and also due to shrinkage to  
imports because of high cost of Im
ported Taw sQk.

(d) (i) Government of Mysore 
have been requested by the Centra®




